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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERAR3S A BENCH-

AT HYDERASAD

—p -

C.A, 1976/24 2 -
0.8, 1577/94. ' D7, of Decision : 3D.712.94.

K,P, Pakkirappa ‘ .. Applicant in
: 'DOF"G15760

6§, Khesim Ssheb - .+ Rpplicant in
- 0.A., 1577/94.

Us
1. The Supdt. of Vost Officss,
Kurnool Division, Kurnool.

2. The Postmaster Cenersl, ~.P.
Southern Region, Kurnool-5,

J. The Director Genersl,
Dept, of Posts,
Dak Bhevan, Sansad Marg,
New Delhi-110 001, .+ Respondents in
both the DAs.

Couns=2l for the Applicants : Mr. Krishne Devan
(in both the 0As)

Councssl for the Respondents : Mr. N,V.3amanas, Addl.CGSC.
(in both the DAs)

CORAM:

THE HUN'BLE'SHRI JUSTICE V. NEELADRYI RAQ : YICE CHAIRMAN

THE HON'BLE SHRI R, RANSARAJAN : MEMBER (ADMN.)
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year of eligibility by 12 and subject to other
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conditions prescribed from time to time.

o - 5. Zimilar order was also passed by this

Tribunal in NA 611/94 dt.31.5.1994, and 869/94

dt.27.7.%4 wherein the applicants were similarly
placed to that of applicants in OA 171/89. 2s the‘ |
applicants nerein are in the same situvation as ?
agplicaéts in 0A 171/89 decided by the Zrnakulam ‘
sench and in 0OA 611/94, and 869/94 of this Bench,
we see no reason in not extending the same benefit

to the applicants in these Ois also,
' .

6. In the result, thes= OAs are allowed with a

direction to the respondents to grant the applicant§

the same benefit as granted by Ernawkulam Rench and :
this Bench of £he Tribunal in the aforestatead 1
wases as guoted in para-5 above. The above directién
should be completed within .a periocd of three montﬁg

from the Gate of communicati-n of this order.

7. The Q2 is ordered accordingly at the admi-

ssion stage itself. UWo costsv/
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suantitatively and gualitatively the work as that
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enéaged intermittently =cainst the vaca ciss of
regular Postal Assistants. By denyir .. them th2
pen=fit 6f Productivity Linked Sonus .or the period ~ 7
they had served as RTpPAs, allowed by the D.G.,
Department of Posts by letter dated 5.10,1883,

trey had been subjected to nostile discrimination

in violation of 2rt.14 znd 16 ©f the Constitution.

Yence, this 02 nas h2e- filad with the above prayer.

4. Shri xrishna Devan, lzarnad counsel for the

annlicants has drewvs, o:r ait=ntion to the judgment

&7 AT

fomh

of the Ernakulsm B=r27 in 74 171/89 4t.195,.6.1990,
he applicants therein ware also similarly sitvated
as the applicants hersin, The 0a 171/8% on the file
cf hrnakulam Bench was decided based on the deci-
sion in OA 612/8% on the file of the same Rench,

The ratio in that.jué?ment was that no distinction
can bz made between an TP worker ani a Casual
Labourer in granting Productivity Linksd 3onus,

It was further held in that CA that RTP cardidates
like Casual Labourers are =ntitled to Prodactivity
Linx=d Bonus if they have vnut in 240 days of

service each year ending 3lst March for three

years or more, It was furthér held in that O& that
amount of Productivity Linxed Bonus Qouid be based

on their average monthly emoluments determined by

dividing the total emoluments for each accounting

cmtd, ...
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To
i.

The Superintendent of Post Offices,
Kurnool Division, Kurnool,

2. The PoOstmaster General, A.P.

-

Se

4.
Se
6e

T

pvR

Southern Region, Kurnool=5.

The Director General, Dept.of Posts,
Dak Bhavan, Sansad Marg., Hew IRPlhi-1.

One copy to Mr.Krishna Devan, Advocate, CAT.Hyd.
One copy to Mr.N.V.Ramana, Adél.CGSC.CATaHyd.
One copy to Library, CAT.Eyd.

One spare COpPY.

Al
i3

<Epe

L%





